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to ask if the Prime Minister’s atten-
tion was directed to a statement
reported to have been made by
Mr. Adlai Stevenson and Dean Rusk,
immediately after the Goa operation,
in which it was said that the United
States would generously continue to
contribute towards India’s assistance
but that, of course, India should be
on good behaviour and should not do
the kind of thing which it has done
in regard to Goa. Have we conveyed
our reaction to that kind of rather
humiliating suggestion in regard to
our relationship vis-a-vis the United
States?

Shri Jawaharlal Nehru: I do not
know that particular statement; I do
not remember. But, if the hon. Mem-
ber remembers it, it must have been
said. I do not think we drew parti-
cular attention to that particular
statement. But we had drawn the
attention of the American Government
to the general reaction in America
and to various statements generally.

Shri P. G. Deb: Is it a fact that an
industrial magnate of the United
States of America withdrew his offer
to the Orissa Chief Minister for start-
ing a watch factory there, due to the
Goa operation?

Shri Jawaharlal Nehru: I think
there is some mistake about that
news that appeared in the Press. I
saw it too. There was an enquiry.
There was not much in it. They were
not starting any factory anyhow. So,
I was informed by the Indian parties
concerned.

Barter Deals

*304. Shri Bibhuti Mishra: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
barter deals with the foreign
countries have not proved economi-
cal for India; and

(b) if so, what steps Government
propose to take in this regard?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.
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(b) Does not arise.
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Shri Rameshwar Tantia: May I
know if most of the barter deals are
canalised through the State Trading
Corporation; and, if so, what are the
terms?

Shri Kanungo: Yes; the terms
differ. And, it is contemplated that
private parties would not be
encouraged.

Shri Vidya Charan Shukla: May I
know in what way the barter deals
have proved economic to our country;
how much economy they have
brought?

Shri Kanungo: I would refer the
hon. Member to the report of the
Ramaswamy Mudaliar Committee
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where it has been
thoroughly.

discussed

Shri Rameshwar Tantia: May I
know whether it is a fact that the
State Trading Corporation buys or
sells the imported commodities at
their own prices which hampers the
quantity of the barter deal?

Shri Kanungo: I do not think so at
all. Rut, if the hon. Member has any
specific information, we will go into
it.

Shri P. G. Deb: I just want to know
how many of these barter deals have
proved uneconomic.

Shri Kanungo: Not at all; nowhere.

Shri Morarka: May I know the
approximate annual value of these
barter transactions?

Shri Kanungo: I cannot give the
annual value. But the value would
be of the order of Rs. 850 lakhs.
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Mr. Speaker: Does he want‘to put
the same question?

Shri Kanungo: I have replied that
these are not items of barter deal.
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Shri Kanungo: I have not got the
full list. I am mentioning some items;
they are pepper, sugar, castor oil,
textile machinery, tobacco, henna etec.

Foreign Capital in Joint Enterprises

*305. Shri A. M. Tarig: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the foreign capital is
allowed to have 51 per cent share in
the joint enterprises in India;

(b) if so, what checks have been
made to avoid foreign domination in
the industrial field; and

(c) whether this policy goes
against the Industrial Policy Resolu-
tion of 19567

The Minister of Industry (Shri
Manubhai Shah): (a) Government, as
a rule, prefer that the major interest
in ownership and effective control of
an undertaking should be in Indian
hands. But in rare cases, taking into
consideration various aspects such as
importance of the industry, deficiency
of technological knowledge in the
country etc., foreign majority capital
participation has been allowed in a
few cases. As a matter of fact there
have been only 14 such cases of
foreign majority capital out of 402
foreign financial and technical colla-
boration agreements approved by





